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No. 2574/90 19

Shri S.C, - - 7.P. Sharma, A,K> Bhardwaj
APPLICANT(S)

VERSUS
union of India & Others

RESPONDENT(S)

Office Report Orders

COUNSEL

COUNSEL

m 3124/90

7.12.1993V

present: Shri V.P, Sharma, Shri A,K»
Bhardwaj, Counsel for the
applicants

Heard the learned counsel for the applicant

on Jilp 3124/90. The prayer contained in this W

is that OA 2574/90 be retained at the Principal

Bench for adjudication on the ground that the

cause of action has arisen at Rewari, which is

33 Kins, away from the Delhi Bench, while it is

about 400 Kms» av/ay from the Chandigarh Berxch,

Th'e applicant has stated that it will be

convenient for .him to pursue his case at the

1^'incipal Delhi and not at Chandigarh,

2, For the re'asons mentioned in the iW, this

OA may be retained at the Principal Benchs, List

the case before Court No,111 on i0*i2i>1990»

(P.K. K^VFam)
VICE CliAIrU/ANlJ)
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0A-.2 574/90 Page No._

Orders

10.12.1990 . .

Present t Shri V.P. Sharma* covmseX for the
applicant.

The learned counsel for the applicant

seeks pemission to withdraw the applicatioa,

The 0-A« is dismissed as withdrawn with liberty

to file a fresh application ^if s© advised.

(T.S. OBSROI)
memberCj)

('KAUSHM, KUMAR)
VICe-GHAISMMI


